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was 10,981 tonnes valued t Rs. 95.04 
crore. The e"'PQrt ligures fo'r Jallq¥Y 
'87 are under comilatjon. 

(c) The quantity exported between 
October J. 1985 and January 31. 1986 was 
16,270 tonnes valued ' at R . 111.23 croces. 

(d) No. Sir. 

Exports of shrimps during the first nine 
months of 1986·87 (A,pril-Decem\>er), 
were 36361 toones valued at Rs. '279.45 
crores, as compared to tbe exp'or~s of 
34567 tonnes valued at Rs. 229.57 crores 

I during the corresponding period of last 
year. 

(ouree : Marine Products Export 
Development Authority. 

Promotion of Coffee 10 Non-Traditional 
Stdte 

*159. SHRIMATI JAYANTI 
NAIK . : Will tbe Minister 
COMMERCE be' plea ed to state: 

( } t. e out) y 
Board in Sev n tb 

for Coffee 

(b) whether ' the Coffee Board has any 
proposal for promotion of eo ee in non-
traditional states; 

(c) if so, the' programme drawn up by 
th e Coffee Bo rd, in this rega.rd ; and 

(d) tbe steps taken by Government to 
promote coffee in non-traditional States '1 . 

THE ~INIST R OF COMMERCE 
(SHRI P. SHIV HAN ER): (a) The 
approved I VII PJan outlay for tb Co ee 
Bo ' rd is Rs. 36.17 crores. 

(b) to (d). The Coffee Board is' fUn-
ning a cbain of coffee depots and Coffee 
Houses/Vans in ' various cities in the non .. 
t aditiona l areas to promo e coffee con-
sumption. Besides this. Coffee Bdard also 
release advertisements in leading 01 ga-
zines In various lanauages apart from 
participating . in the airs/ExhIbitions in 
non-traditional areas to prol1lote coffee 
consumption. 

Co(fee Board Also griDt agencies for 
sale · of cqifee seeds and powder at sub j .. 
dised rates to consumer in Don-traditioDal 
aroa . 

of 

(c) whether Government have also 
fined some other big r m f.or vjo ating 
tbe provJ 'w s of Imports and Exports 
(.control) c.t; and 

(d) if so, the details thereof ? 

THE MINISTER 0 COMME CB 
(SHRI P. SHIV SHANKER): (a~ Yes, 
Sir. enany of 'Rs. 11.90,41,988/- bas 
been imposed by the Headquarters Office 
of CCI & E upto un, 19 6. 

(b) A list ind icating th n me of such 
companies/firms is 1 id on t e r bl of 
tbe House. {Placed in Libr ry. Se6 o. 
L 3909/87J. 

(c) A Dumber of firms, big apd mall. 
have also been find af r Ju e, 1986. 

(d) A Jist in(3jcatin n e of such 
firms is laid on the Table of the Hou e. 

Demand for Statehood to olbao a r 

-161. SHRI RAM SWAROOP RAM: 
DR. C.P. THAKU 

Will the Minister of HOME AFFAIRS 
be plea ed to state : 

(~) whether demands are I bein mad 
by different section of society in Bihar 
to Brant statehood to KoJhaD; " 
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the reacticn of Ooverament 

\ . 
T E MINISTER OP ROME AFFAIRS 

<S. BUT A SIN H»: (a) No demand bas 
been received for grant of Statehood to 
Kolban. owever, a representation bas 
been received in December, 1986 f rom one 
"Kolhan Co-ordinalion Committee", for 

I 

Ira t of Union territory tatus ~~ it. 

(b) N ucb prop sal j under consi-
derati n of the Oovernm nt of India. 

I 

mport 0 Arms . a d AmQlunltion from 
Slog.por 

162. SHRI . S. K IS NA lYE 
Will the Mini ter of HOMB AFPAIRS be 
pleased to state : 

(a) whether Government have put a ban 
on import of arms and amlnuQition from 
Singapore by Indian as a part of bas ... 
age; 

~b) if 0, wben tbe bao was imposed; 
nd 

(c) the reo son for imposing the ban 1 

T E MINI TER OF HOME AFFAIRS 
(S. BUTA SINGH) ; (a) to (c). 00 receipt 

• of report from some Indian Mission 
abro d about an unprecedented purt in 
the import of fir arm s part of bassaae 
by I dian touri ts, wbich in tbe prevailing 
conditio s wa ot con idered desirable, a 
ban on ucb import wa imposed with 
effect from 13.11.86. 

Export Levy 0 Poultry Produc 

1556. SHRI H.B. PA TIC : Will the 
inister of COMMERCE be pleased to 

tat : 

(a) whether Government have imposed 
export levy on poult,y products ; 

(b) if so, to what extent and the 
re sons thereof ; 

(c) whether a committee was ppointed 
in March,,.J984 to tudy' t~e ~xport poten ... 
tial of industry; 

(d) if so. whether Government have 
received the report;, and 

(e) the details of major recommenda-
tions made and those accepted by Govern-
ment? t 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b) 
With effect from 15th ecember, 1986, a 
levy of 0.5% ad vQlortJm has been imposed 
on e;tport of products appearing in the 
Schedule to tbe Agricultural and Proces-
sed Foods Products Export evelopment 
Authority Act, 1985. Poultry and Poultry 
product are included j'n the Sche ule. 
The levy has been imposed in terms of the 
Aaricultural Processed Food Product 
Export Ces Act, 1985 to fund activities 
of the Agricultural Processed Food . Pro ... 
ducts Export Development. Authority. 

(c) No such Committee has · been 
appointed. 

(d) and (e). Do not arise. 

FI Dclal AssI.taoce to eyhe Sll' 
Jute Indu ttl 

1557. SHRI VIJAY N. PATIL : Will 
the Minister Qf TEXTILES be pleased to 
state : 

(a) wbetber any financial assis tance has 
been aiven to West Beoaal Government 
to revive sick jute industry units; 

(b> if' 0, the number of spch sick 
mills; 

(c) number of jute mills looked afte 
by Union Government at present ; and 

(d) the steps taken by Government to . 
solve the problems of jute industry in the 
State ? 

TI;IE MINISTER Of' STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : <a> No, Sir. 

(b) Doe . not arise. 

(0) ·Six jute mills h ve been, nation.-
Ii d by tbe Central Government and arc 


